
AC'I' No. XI11 OF 18'73. 

(Received the assent of the Governor Genevat on the 7 th  
August 1873). 

An Act to amend the law relating to Timber floated 
down the rivers of British Burma. 

W H E R E A S  it is expedient to amend the law relat- Preamble. " 

ing to timber floated down the rivers of British 
Burma ; It is hereby enacted as follows :- 

I.-Preliminary. 
1. This Act may be called " The Burma Timber sh01.t title. 

Act, 1873 : " 
It extends only to the territories for the time being Local extent. 

under the administration of the Chief Commissioner 
of British Burma ; 

And it shall come into force on the seventh day of Commence- 
September 1873. ment. 

2. The enactments mentioned in the schedule Enactmentsd 
hereto annexed are repealed to the extent mentioned repealed. 

in the third column of the said schedule. 

3. On all timber the produce of forests situate Duty on tim- 
beyond the frontier of British Burma and floated ber. 
down any of the rivers of the Martaban and Te- 
nasserim Provinces, or past a frontier custom-house 
on the Ii~awaddy or Sitang, a duty shall be levied, in 
such manner, at such places, by such persons, and 
to such extent, as the Chief Commissioner, with 
the previous sanction of the Governor General in 
Council, from time to time prescribes by notification 
in the British Burma Gazette : 

Provided 
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Provided that, if the duty is directed to be levied 
on each log of the said timber, it shall not exceed two 
rupees twelve annas per log of five feet in girth and 
upwards, and one rupee six annas per log 'of less than 
five feet in girth : 

Provided also that, if the duty is directed to be 
levied ad valorem, it shall not exceed eight per cent. 
oli the value. 

Power to fix 4. I n  every case in which such duty is directed 
value for as- 
sesslnent of to be levied ad valorem, the Chief Commissioner may, 
duty. with the like sanction, from time to time fix, by like 

notification, the value on which the duty shall be 
assessed. 

Legalization 5. All duties levied before this Act comes into 
of prior levy 

duty. force on timber floated down any of the rivers of , 
British Burma, shall be deemed to have been levied in 
accordance with law. 

Indemnity. And a11 officers and other persons are hereby 
indemnified for anything done before this Act comes 
into force, which might lawfully have been done if 
this Act had been in force ; and no suit or other pro- 
ceeding shall be maintained against any such officer 
or other person in respect of anything so done. 

Rules for 
timber 
floated. 

6. The Chief Commissioner rnay from time to 
time, with the previous sanction of the Governor 
General in Council, make rules as to all or any of the 
following matters :- 

( a )  the time and manner of floating timber and 
bamboos down any of the rivers of British Burma, 

(b )  the detention and examination of timber and 
bamboos so floated, 

( c )  the marking of timber so floated, and the use 
and registration of timber-marks and marking-ham- 
mers, 

( d )  the sale of unclaimed timber so floated, 

(e) the salving and collecting of timber.so floated, 

f f) the protection of timber in transit, 

9 the 



1873. ] Bicrma Timber. 127 

(g) the descriptions of timber which may lawfully 
be floated, and the deswiptions of timber which may 
not lawfully be floated, down any such river, 

[h)  the collection of royalty due on .timber or 
bamboos so floated, and 

( i)  such other matters connected with timber 
and bamboos floated down any of the rivers of British 
Burma ,as the Chief Commissioner may from t h - t o  - 

time think fit to regulate. 
And all timber and bamboos found on, in or by 

any of such rivers, or stranded on the seashore, or - 
adrift on the sea, which has been floated contrary to 
any rules made under this section and fort the time 
being in force, may be confiscated. 6 

SCHEDULE. 

(See section 2). 

Number and 
year. Title. I Extent of repeal. 

XXX of 1854. An Act to provide for the levy of Duties of 
Customs in the Arracan, Fegu, Martaban 
and Tenasserim Provinces. 

Sections one, seven, eight 
and twelve. 

I Sections four and six, so 
I f t r  as they relate to 

timber floated doan the 
Gvers of Britisb Burnla. ' 

An Act to give effect to certain Provisibns 
' 
The whole Act, so far, as 

of a Treaty between His Excellency the Earl it relates to duty on 
of Elgin and Kincardine, Viceroy and Gov- such timber. 
ernor General of India, and His Majesty the 
King of Bnrma. Ce 

VII  of 1869. An Act togive validity to certain Rules relating Tbe whple Act, so far as 
to .Forests in British Burma. it gives validity to rules 

relating to duty on such 
timber. 

The Rules for the better management and pre- So far as they relate to 
scrvation of the Government forests of Brit- duty on such timber. 
ish Ihrma, dated the 2nd August 1865. 


